CENTRAL ADMINISTRATIVE TRIBUNAL
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New Delhi, this the Z1st day of Qctober, 2003

HON’BLE SHRI R.K. UPADHYAYA, ADMINISTRATIVE MEMBER

M&., Sunita
5/0 Late Shiv Narain
negidsnt of 1072, Type-I11,
Baba Kharag Singh Marg,
New Delhi. e JARRT ICant
(By Advocats : Shri A.K. Trive i)
Versus
i union of India,
Through it’'s secretary,
Ministry of Urban Developmant,
Nirman Bhawan, New Dslhi,
z2, The Dirsctor of Estates,
é Oirectoratas of Estats,
| Govt., of India,
N&rman Bhawar, New Delhi,
3. The Director of Estate-11,
G.G.I., Nirman Bhawan,
Wew Delhi.
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4, The Assgtt. Director of Estats {(Guby,
Directorate of Estats,
Nirmarn Bhawan, New Delhi. v s e a REEDGhdEnts
(By Advocate : Shri R.LN. Singh "
ORDER (ORAL)
Shri ALK, Trfvédi, learned Colnse] ot the
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cetore the compstent fTarum.

3, This QA 13 dismissed as withdrawn., N costs,

(R.K, UPADHYAYA)
ADMINISTRATIVE MEMBER



